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THE CANTONMENTS (EXTENSION OF RENT CONTROL
LAWS) AMENDMENT ACT, 1972 |

No. 22 OF 1972

[2nd June, 1972]

An Act to amend the Cantonments (Extension of Rent*Control
TP - Laws) Act, 1957.

‘ T 1t enacted by Parliamen} in the Twenty-third Year of the Republic

of Ind1a as follows~'

PR Ts s

title;.... Y Anglment Act, 19 12,

Amend- - ¢ @ In the Cantonments (Exte sion of Rent Control Laws) Act, 1;}57
ment of  (hereinafter referred to as the \principal Act), section 1 shall be re-
section 1, numbered as sub-section (1) thereof, and after sub-section (1), as so
i elihiinbersd, the followmg sub-séction shall be mserted namely —

“(2) 1t shall be deemed to have come into force on the 26th day
of January, 1950.”.

3 Sect;on 3 of the prmmpal Ac shall be re-numbered as sub-section
,{13) thergof and——-_____ ‘

L ore STt T ‘ I : \ . .

i (z):szrn'swb7s.6£tion (1), as so \e-numbered, the words “on the date
of the notification” shall be, and shall be deemed always to have been,
omitted; ‘ Y A .

(ii) after sub-section (1), as so ye-numbered, the following sub-
_ sectioms shall be, and shall be deemad always to have been, mserted
‘namely:—
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v ’be called the Cantonments (Extension of Rent Con- AL

46 o£ 1957
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. “(2) The extension of any enactment under sub-section (1)
may be made from such earlier ¢r future date as the Central Gov-.
ernment may think fit:

‘ Provided that no such extension shall be méde from a daté
earlier than— \ ‘

(a) the commencement of such enactment, or

(b) the establishment of ‘?he cantonment, or

’ ~ (¢) the commencement of {this Act,

\
|

whichever is later. .

(3) Where any enactment in fggrce in any State relating to
the control of rent and regulation of\house accommodation is ex-
tended to a cantonment from a datd earlier than the date on
which such extension is made (hereafter referred to as the “earlier
date”), such enactment, as in force on|such earlier date, shall ap-
ply to such cantonment, and, where any such enactment has
been amended at any time after the earlier date but before the

‘, 22 of 1972 commencement of the Cantonments (Extension of Rept Control
- Laws) Amendment Act, 1972, such enactment, as amended, shall
; apply to the cantonment on and from the date on which the enact-
ment by which such amendment was 'm‘gade came into force,
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xent relating to the control of rent and regulation of house;ac‘c_‘dm»
.modation therein (hereafter referred toias .the “Rent Control
Act”) ,— - C

. b :
{(4) Where, before the extension to a&:an_’conment of any enact-

i
§

|
\
(i) any decree or order for the re

; _ alation of, or for evic-
tion from, any house accommodation i

that cantonment, or
(ii) any order in the proceedings for the execution of such
decree or crder, or

(i11) any order relating to the trol of rent or other
incident of such house accommodation

1

was made by any court, tribunal or othet& authority in accord-
ance with any law for the control of rent and regulation of house
accommodation for the time being in force {in the State in which
such cantonment is situated, such decree of order shall, on and
from the date on which the Rent Control Act is extended to that
cantonment, be deemed to have been made inder the correspond-
ing provisions of the Rent Control Act, as extended to that can-
tonment, as if the said Rent Control Act, as 5o extended, were in
force in that cantonment, on the date on which such decree or
order was made.’. ‘

4. Section 4 of the principal Act shall be re-numbered as sub-section Amend-
(1) thereof, and after sub-section (1), as so re-numbered, the following ment of
sub-sections shall be inserted, namely:— : section 4.
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- made.”,
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" Cantomiéits {Extension of Rent Congrol Laws)-  [acT 22. OF ,,1972];,.

Amendment

v (2) ARYE law relati g 'to'-the- control of rent and regulation of
housé™accotfinodation  ifr\ force in - the: cantonment of Mhow immne-
diately before the commencement therein of the Madhya ~ Bharat
Accommodatxon Control ct 1955 shall be and shall be deemed

Provided that no such law shall continue, and shall be deemed
to have continued, in force ih the cantonment of Mhow on and from

the commencement therein ¢f the Madhya Bharat Accommodation

Control Act, 1955

(3) Where, before the e tensmn under sub-section (2) of any
law to the cantonment of Mhbw—

(i) any decree or order for the regulation of, or for eviction
fr-om any house accommoc ation in that cantonment, or

(1) any-order in the proceedings for the execution of such
deu‘ee or--order, or

(ziz) any order relatmg o the control of rent or other inci-
dent of such house accomm datxon

was made by any court, tribunal or other authority in accordance
with any law for the - control of rént and regulation of house accom-
modation. for the time being in force in that cantonment, such decree
or ordér’ shall on and from the commencement of such law in that
cantonment, be deemed to have béen made under the corresponding
provisions of the first-mentioned Agt as if the said Act were in force
in that" cantonment on the date or which such decree or order was

Madhya
Bharat
Act 23 of
1953.

Madhya
Bharat
Act 23 of
1955.



